
Cifl'RAL ADMItITRATIV rRr3uNiL 
CUTTACK 3NCH, CUTThCK 

cuttck, this the5de of 7 2005 

Bishnu Charan Samal 	 Applicant 

VS 

Union of India & Others 	 Respondents 

FOR ITRUCTIONS 	 4.. 

1 • 	Whether it be referred to reporters or not ? 
2 • 	Whether it be circulated to all the Benches of the 

Central Administratie Triial or not ? 

"-I 
V . Ct'I 

Ile 



CNTiAt ADIMINISMATIVL TRIBUL 
CUTTACK B.NCfl, CU2TCK 

-------------------------- 
Cuttack, this the 4y of 	2005 

. 
CO1 : 

HON' BL 	HRI 	VIC..CHAIii4AN 

Shri Bishnu Chran Samal, aged about 46 yers, ./o. .hri 
N.C.Samal, Presently working as Work Shop Attendant, M.I.T.I, 
Ch.Dudwar, Dist, Cuttack. 

U..... Applicant 

By the Advates 	- 	M/s. B • S.Tripathy-1, J .Mohant 
1.M.Pati. 

VUS 

1 • 	Union of India, renresented throuh 3ecretary to Govt. 
of India, Ministry of L,abour(DG&T), New Delhi-110001. 

2 • 	The .eqional Director, Regional Directorate of 4oren- 
ticeship Traininq, (iastrn Region), DJ.Block, M.S.0. 
Building, C.G.O. Cno1ex, LoWinc, 1t Floot, salt Lake. 
ector-1, Koikata-70006. 

3. 	Princioai., Model Industrial Training Instit.te, Choudwar, 
Di st-cu ttack. 

....... Respndents 

37 the Advocate 	- 	Mr. U.B.Mohapatra(C) * * 



- 2-. 

0RDfR 

SHRI f3.N.1, VICE -CHAI144AN 

Shri BiShnu Charan Srnal hs flied this O.A. 

challenging the impugned order dated ?7.2.05 passed by Respn-

dent No.3 reverting him from the post of Work Shop Attendant 

to the post of Daftry with effect from 3.10.2000 and a3king 

him to continue to work at M.I.T.I.,Choudwar. 

The applicant had visited this Tribunal earlier 

in O.A. No. 418/95 and In 3.A, 96/2000. In the earlier round. 

of litigation also he had agitated his claim for regularization 

of his service in the pO3t of Work Shop Attendant. The O.A. 

96/2000 was disposed of on 21.11.03 observing that the 

applicant s turn for regularization to the cost of Work Sho 

Attendant had not yet come and that the ap1icant' s case for 

reqL1lariation to the post of Work Shop Attendant was considered 

twice by the deparbnental committee and that he was not fjd 

fit in view of his position in the seniority list. In this O.A. 

the reliefs :ight by him are as follows : 

(1) to direct the regularization of the applicant 

in the p03t of Work Shop Attendant with effect 
from 3.8.87. 

(ii) to tass any other order as may be deened fit 

and proper. 

We nte that impugned order at Annexure-1O,dated 

17.2.05 has been issued in pursuance of our order dated 21.11.03 



therefore, the question of quashing the impugned order at 

Annexure-10 is misconceived. Further, that 	have already 

found him not eligible for regulariation to the post of Work 

5hop Attendant vide our order dated 21.11.03 in ').A. No. 96/200Q 

the same position having been SOUght to be agitated in this 

O.A.,is effectively barred by the principle of constructive 

res judicata. 

4. Accordin'ly, this O.A. must fail,and we order 

accordingly. No costs. 

V CCHAIRMAN 

KUMAR 


